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IShri Bhanu Pratap Singh.] 
Every effort is being made to alleviate the      
sufferings    of the     people    of Andhra 
Pradesh 3 P.M. 

SHRI N. G. RANGA (Andhra Pradesh): 
Sir, may I make one small suggestion that one 
of the Ministers from the Centre, preferably 
my hon. friend, Mr. Bhanu Pratap Singh, may 
be good enough to go there expeditiously by a 
plane and then go over the affected area by a 
helicopter and in that way gain a firsthand 
impression and knowledge of not only the 
extent of the damage but also the nature of the 
damage so that it would be easier for him to 
understand whatever report that would be 
coming from the State Government and then 
give all the possible assistance to the local 
Government? I may also inform my hon. 
friend that six of us, Members of Parliament 
from both the Houses, propose to go down 
there during the coming week-end on Friday, 
Saturday and Sunday and try to reach as many 
places as possible and come back and also 
submit our own report to the  Union  
Government. 

SHRI BHANU PRATAP SINGH: Sir, I 
have myself thought to go there but day after 
tomorrow, I have to give replies on behalf of 
the Agriculture Ministry. That is what is 
detaining me. As soon as I am free from this 
duty, I propose to go to Andhra Pradesh. 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI): That is already there in the 
statement. 

MOTION RE FIFTEENTH AND 
SIXTEENTH REPORTS OF THE 

COMMISSIONER FOR LI NGUISTIC 
MINORITIES IN INDIA—Contd. 

 

THE VICE-CHAIRMAN (SHRI H. M. 
TRIVEDI): We are not discussing the 
statement. 
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SHRI NRIPATI RANJAN CHOU-

DHURY (Assam): Sir, Prof. Ramlal 
Parikh, while making his observations, 
suggested that the Report of the 
Commissioner for Linguistic Minorities 
should be placed in time and discussed in 
the House immediately after it is 
submitted to the Government. But better 
late than never. Even then, when we are 
discussing the Reports after three or four 
years, the situation has not changed. The 
recommendations which were made in 
these Reports still remain unimple-
mented. In view of this, I think it would 
be good to discuss these Reports in the 
House even now. Moreover, with this 
new Government coming here at the 
Centre, a new situation has been created 
in the country so far as the linguistic and 
religious questions are concerned. This 
new situation has developed because of 
the views expressed in the statements of 
the members of the present Government 
regarding language. We are concerned 
with the linguistic minorities only.   The 
over-enthusiasm being 
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shown by responsible members of the Union 
Government regarding the use of Hindi in all 
official matters has created tension in the non-
Hindi speaking areas of the country, parti-
cularly in the South, and every day articles 
and letters and appearing in the Press in which 
a popular agitation is being carried on against 
imposition of Hindi. Secondly, Sir, the Educa-
tion Minister, Dr. Chunder, announced on the 
floor of the House that he is not going to 
accept education as a Concurrent subject in 
view of his non-acceptance of the 42nd 
Amendment to the Constitution. Sir, this 
inclusion of education in the Concurrent List 
has always been very much welcomed by the 
linguistic minorities all over the country. But 
the Minister, only the other day in this House, 
said that he was not going to accept this 
position. This has created an apprehension in 
the minds of the linguistic minorities all over 
the country that this Government may not 
deliver the goods so far as the implementation 
of the report of the Linguistic Minorities 
Commission is concerned. 

Again, we have seen the Press report about 
Shri Jayaprakash Narayan's prescription of 
smaller States and also the reported proposal 
of the Home Ministry for the reorganisation 
of States. Sir, this sort of reports and 
statements by responsible persons in the 
Government and also the conscience-keeper 
of the Janata Party Government have only 
encouraged forces of disintegration in this 
country. Sir, these three points which I 
mentioned have created a new situation. 
Therefore, when we are discussing the 
Fifteenth and the Sixteenth Reports of the 
Commissioner of Linguistic Minorities, 
naturally, we have to be cautious while 
making our observation. 

[THE VICE-CHAIMAN (SHRI U. K. 
LAKSHMANA GOWDA) in the Chair] 

Also this discussion will give the 
Government an opportunity to clarify their 
position on these issues. 

Sir, the safeguards of linguistic minorities  
are  mainly    derived from 

the Provincial Education Ministers' 
Conference of 1949, the Government of India 
Memorandum 1956, the Ministry of Home 
Affairs Press note dated July 14, 1958, 
Discussions of the Southern Zonal Council in 
I960 and the statement issued by the meeting 
of the Chief Ministers and the Central 
Ministers in August, 1961. Sir, in this process 
of formulating a national policy regarding 
these safeguards to the linguistic minorities 
nowhere the representatives of the linguistic 
minorities have been taken into confidence. 
These issues were discussed only at the 
official level with the Central Ministers, the 
Chief Ministers, the officials and the linguistic 
minorities spread all over the country. 

Again, the hon'ble Minister has agreed that 
this is a land of minorities. We are all 
minorities. Some who are in a majority in 
Bihar are in a minority in Orissa. Somebody 
who is in a majority in West Bengal is in a 
minority in Assam. So we all are minorities 
somewhere. The same community which is in 
a majority in one place is in a minority in the 
other parts of the country. In that sense all the 
linguistic groups are minorities in the some 
areas or in the pockets. Everybody is a 
minority. So, this is a land of minorities. For 
instance, Mr. Rajnarain who is very much a 
vocal person an over-enthusiastic Hindi pro-
pagator—self-styled, of course; he is not 
employed for that purpose— thinks that 
because he is from U.P. and U.P. is a 
predominantly Hindi-speaking State, whatever 
he says about Hindi should hold good every-
where. But in West Bengal the Hindi-speaking 
people are in minority and his own linguistic 
group have trouble in other States—in West 
Bengal, Assam and Orissa. If one is so much 
chauvinist, his own people will be in trouble in 
other places. So, Sir, my contention is that 
those who sit at the table for formulating the 
policy for linguistic minorities will not be able 
to solve the problem because those who sit at 
the table are people who are in power.   
Linguistic minbri- 
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[Shri Nripati Ranjan Choudhury] 
ties who live in pockets have their own 
special problems and these problems do not 
reach this table where these decisions are 
taken. As a result, in spite of all our good 
efforts and the safeguards we have 
formulated, so far we have not been able to 
give even proper guidelines for the implemen-
tation of the safeguards for the linguistic 
minorities. 

Sir, take the case of the Three-language 
Formula for instance. In 1961, in the Chief 
Ministers' Conference they thought this would 
solve the problem but it has created problems 
for all the States. Shri Yogendra Sharma has 
mentioned about Urdu's position in Bihar and 
Uttar Pradesh. I will give you two other 
instances. One is in Delhi itself and that is 
about Punjabi. There is a reference to it on 
page 60 of the Sixteenth Report. 

"Representatives of Punjabi-speakers 
complained that the Three-language 
Formula had been revised to the 
disadvantage of linguistic minorities who 
had been debarred from studying all the 
three languages upto class XI." 

Then there is the other case which I will place 
before you because it has created different 
problems in different States. Now, in Assam, 
Bengali-speakers of Cachar district 
complained that the Government of Assam, as 
a matter of policy, decided to introduce 
Assamese as a compulsory subject in all the 
secondary schools in the State. Accordingly, 
the Board of Secondary Education, Assam, 
issued a circular embodying Assamese as a 
compulsory core subject with effect from 
1973-74 academic session. The matter was 
taken up with the Assam Government. Then 
the Assam Government had, however, sought 
further clarification from the Ministry of 
Home Affairs whether the decision taken by 
the State Government of Assam to make 
Assamese a compusory subject was within the 
framework of the Government of India policy 
on the safeguards 

for linguistic minorities. Now, what is the 
problem? For the linguistic minorities in 
Assam, whose mother tongue is not Hindi, 
you  Three-language formula virtually 
becomes a four language formula. Yours is a 
Three language Formula. There is no 
provision for the study of mother tongue as a 
subject. So a problem is created there to 
choose between their mother tongue and 
Hindi or the regional language. So it is a now 
situation that has to be sorted out. And what 
does the Commissioner say? In the 1973-74 
Report, the Commissioner accepts this 
position. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): You will have to 
finish now. 

SHRI NRIPATI RANJAN CHOUDHURY: 
Sir, I have spoken for only, five    minutes.   
My    time    is    fifteen' 
minutes. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): It has been 
written here that you started at 3.23 P.M. 

SHRI NRIPATI RANJAN CHOUDHURY: 
It is not correct, Sir. I am' looking at the clock. 
I started after 3.30 P.M. 

THE VICE-CHAIRMAN (Shri U. K. 
LAKSHMANA GOWDA) It is written here. 

SHRI NRIPATI RANJAN CHOU-
DHURY; It is not correct: 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): You take two 
minutes more and finish. 

SHRI NRIPATI RANJAN CHOUDHURY:  
It won't do, Sir. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): All right, another 
three minutes. 

SHRI NRIPATI RANJAN CHOU-
DHURY: No, Sir. Five to seven minutes you 
have to give me. 

The Commissioner says: There is no 
denying the fact that barring the six-States 
where the regional language is Hindi,   the   
three-language   formula 
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adopted by the Chief Ministers' Conference of 
1961 automatically becomes a four-language 
formula for any of the linguistic minorities 
whose mother tongue is not Hindi. This as-
pect of the problem deserves reexamination at 
the Central level. Therefore, Sir, I request the 
Minister to kindly re-examine this three-
language formula and see what can be done in 
this respect to sort out different problems 
being faced by linguistic minorities in 
different ways in different States. 

Then, Sir,, the function of the Commissioner 
has already been stated by the Minister. So, I 
am not elaborating these things. He has 
already made those points. The 
Commissioner's function is only to enquire, 
investigate, report and recommend. Mind it,, 
he has no mandatory power and his re-
commendation goes unheeded to toy State 
Governments. You will be surprised to know 
that the State Governments do not even co-
operate in supplying the data or information 
required by the Commissioner. So, Sir, about 
these safeguards—when you don't give time, I 
am just concluding, I am not taking more 
time—very few of the safeguards mentioned in 
the National policy have been sincerely 
pursued by State Governments. In this regard,, 
generally the linguistic minorities all over the 
country feel that their interest will not be 
properly looked after if the administration of 
the safeguards in respect of linguistic 
minorities is kept as a State subject. So, I will 
request the Minister to consider the point 
whether they can take over the administration 
of safeguards of the linguistic minorities and 
make it a Concurrent subject. After passing of 
the 42nd Constitution Amendment 'Education' 
automatically comes under the Concurrent 
List. If they are contemplating to amend this, it 
is a different thing, but I would request that 
they should allow 'Education' to remain in the 
Concurrent List. They should also bring the 
administration of  the  safeguards  in  respect  
of  the 

linguistic  minorities  under  the  Concurrent 
List. 

Lastly, I want to mention two more points. 
In order to create a congenial atmosphere for 
national integration it is time for the members 
of the Union Government not to give stress to 
talk on any sensitive issues like language or 
religion. This remark made by Choudhury 
Charan Singh, which has appeared in the Blitz, 
is really unfortunate. The way some of the 
members of the Union Government behave as 
protagonists of Hindi, has also agitated the 
minds of many of the non-Hindi speaking 
people, particularly South Indians. It is good if 
we create a climate of an understanding and for 
that the members of the Union Government 
should also maintain some restraint. Last of all, 
I would like to make one point and that is 
regarding the States Reorganisation 
Commission that has appeared in the press 
now-a-days. The States Reorganisation 
Commission,, in its report, had not done proper 
justice to the linguistic minorities in the 
country. In that report, it gave more weightage 
to the political and the economic considera-
tions, and to the linguistic consideration was 
not very much there and the demands of the 
linguistic minorities in different States received 
less attention from the States Reorganisation 
Commission. And., now, as a result. Sir, this 
problem is everywhere in this country; and 
there is a cessassi-nist tendency in many parts. 
The statements made by Shri Jayprakash 
Narayan and also the press reports about the 
thinking of the Home Ministry has created a lot 
of confusion in the country. Of course, the 
Prime Minister, I think in Lucknow, yesterday, 
told the press to go somewhat slow in this 
matter. You know, Sir, what happened when 
the States were reorganised. Why should the 
question be reopened now? It seems he is not 
in favour of reopening the question now. Any 
way, he said that the reorganisation of the 
States can toe considered later in a peaceful 
atmosphere. The Prime Minister in the 
statement expressed a lot of restraint.   I 
believe 
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[Shri Nripati Ranjan Choudhury] 
the other Members of the Union Cabinet 
will also maintain that much restraint 
while they show their enthusiasm for 
Hindi. 

Sir, with these words, I again request 
the Minister to take the responsibility for 
the safeguard of linguistic minorities in 
the hands of the Central Government. I 
also pray, Sir, that education should 
remain in the Concurrent List, and, if 
they have any contemplation of taking it 
out of the concurrent list, I would request 
them not to do so. 

With these words, I resume my seat. 
Thank you, Sir, 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Shri Ananda 
Pathak. There are a large number of 
speakers. We will have to limit the time. 
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THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA): Most of the 
speakers are from the Congress Party. I 
think the time has to be restricted to 5 
minutes. Otherwise, there is no time and 
the Minister has to reply. 

 
SHRI MOHAMMAD YUNUS SA-

LEEM (Andhra Pradesh): Sir, can you 
imagine that anybody could express 
himself in five minutes? 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Please sit 
down. 

 
THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA): Please sit 
down, Mr. Kalp Nath. Why do you stand 
when I am standing? I am just saying 
that there is a long list. Because there is a 
long list—list after list is coming—it 
becomes necessary to reduce the time. 
But, if the House wishes to continue the 
debate on Wednesday  also,  I  have 
nothing  to  say. 
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Therefore, please sit down... (Interruptions). 
Why do you get excited? I am just putting the 
whole thing before the House. There is a long 
list of Members. I can speak to your Whip 
also to see whether we could organise it that 
way. If it cannot be done,, then I cannot do 
anything. Anyway, we have to adjourn at 5 
o'clock. If you can kindly co-operate with 
me, it can be done. Now, I will call Mr. 
Wajd. 

 
SHRI MOHAMMAD YUNUS SALEEM: 

Sir, I was submitting... (Interruptions).    If 
you  are adjourning 

(Interruptions). 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): It is not a 
question of my adjourning the House at my 
will. The House will be adjourned at 5 
o'clock. If the discussion is to continue,, I 
have nothing to say about it. But you should 
not say that I have adjourned the House. It is 
not so. Because of the long list, I am just 
putting it before the House and it is for the 
honourable Members to decide. The Whip is 
here on this side and the Whip is there on that 
side also and, so, let them decide. 

 
SHRI MOHAMMAD YUNUS SALEEM: 

Sir, it is such an important thing... 
(Interruptions). It is a subject of vital 
importance. You know that this is a subject 
on which many persons from this side and 
also from that side want to* express their 
views. Sir,, suppose you were on your legs. 

Would you have been satisfied if you were 
allotted only five minutes?   This is such an 
important subject .   .   . (Interruptions) 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA); That is why I say 
that the whole thing is before the House. 

SHRI MOHAMMAD YUNUS SALEEM: 
What I am submitting is that if the debate 
cannot be completed today, you have it 
tomorrow, because this is a very important 
subject. It is not that you can ask one person 
to express himself in such a short time... 

(Interruptions) 

 
SHRI MOHAMMAD YUNUS SALEEM: 

Sir, these two Reports are bulky Reports. 
What for have they been circulated? What is 
the object of circulating them? 

SHRI KALP NATH RAI: What is the 
object? 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): One at a time, 
please. The Minister of State for 
Parliamentary Affairs is sitting now here and 
if you want, he can say something on this. 

SHRI MOHAMMAD    YUNUS   SALEEM:   
Sir, what I am submitting is this... 
(Interruptions).. .I would like to submit 
respectfully, Sir... (Interruptions) 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Please sit down. 
Is it your view that time should be extended 
till Wednesday? 
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DR. RAM KRIPAL SINHA: The 
Business Advisory Committee consi-
dered the matter and the leaders on the 
other side were also present. They 
agreed and decided that time allotted 
should be one day. So one day was 
allotted. On Wednesday we have another 
important subject, that is, Samachar,, 
that Is going to be discussed. Now it is 
open to the Members. If they want to 
continue... 

AN HON. MEMBER: You can extend 
it for one" hour at least. 

 
DR. RAM KRIPAL SINHA: The 

Business Advisory Committee has 
allotted time of one day. 

SHRI SIKANDER ALI WAJD: How 
many hours? 

DR. RAM KRIPAL SINHA: One 
day... 

(Interruptions) 

 
DR. RAM KRIPAL SINHA: One day 

means up to 5 p.m. But if the House so 
desires, I have no objection in con-
tinuing for one hour more, up to 6 p.m. 

 
THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA):\ We have 
already lost 5 minutes. I am requesting 
Dr.   Ram Kripal  Sinha  and Mr. 

Bipinpal Das to discuss the matter. By 
that time, let him speak. Yes, Mr. 
Sikander Ali Wajd. 
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Wajd,, I 
think you have to stop now. 
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t[   ] Devanagari transliteration. t[   ] Hindi pronunciation. 
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Audacity of the ignorant
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Wajid, I 
think you have to stop now. 
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Now, before I 
call the next speaker, I may inform the 
House that it ha3 been agreed that the 
House will sit beyond 5.30 and the 
Minister will reply at 5.30. This has been 
agreed to between the two Whips. So, I 
now call Mr. Shrikant Verma. I am 
allowing 8 to 10 minutes, otherwise, we 
would not be able to finish by that time. 

SHRI SHRIKANT VERMA; Yes, I 
would not take even that much time. 
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THE VICE-CHAIRMAN (SHRI U. K. 

LAKSHMANA GOWDA): Before I call the 
next speaker, Mr. Shahi, the Minister for 
Finance wants to make a brief statements—
only statement, on discussion on that—on 
Andhra Pradesh and Tamil Nadu. 

STATEMENT BY MINISTER 
Natural Calamity in Tamil Nadu and 

Andhra Pradesh, and grant of Central 
Relief 

THE    MINISTER    OF STATE    IN 
THE     MINISTRY      OF     FINANCE 

(SHRI SATISH AGARWAL): Sir, as the hon. 
Members if this House are aware a serious 
calamity has befallen two of the States of the 
Union— Tamil Nadu and Andhra Pradesh. 
Large-Scale damage to life and property has 
occurred in many districts of these two States 
as a result of two severe cyclones. The total 
extent of the damage will be assessed in due 
course and it is the Central Government's 
intention to provide appropriate assistance to 
the two States. In the meanwhile, as a measure 
of emergency relief the Central Government 
has decided to sanction immediately an 
advance of Rs. 5 crores to Tamil Nadu and 
Andhra Pradesh. 

AN HON. MEMBER: Rs. 5 crores to 
each? 

SHRI SATISH AGARWAL; Yes, Rs. 5 
crores to Tamil Nadu and Rs. 5 crores to 
Andhra Pradesh. I am sure the Members of 
this House will join me in conveying to our 
brothers and sisters in Tamil Nadu and 
Andhra Pradesh our deepest sympathy in their 
difficult moment. 

MOTION       RE.    FIFTEENTH    AND 
SIXTEEN REPORTS OF THE COM-

MISSIONER      FOR        LINGUISTIC 
MINORITIES IN INDIA—Contd. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Shahi  eifiht 
to ten minutes. 

 


